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NOTES OF THE REGISTRY 
I 	 ORDERS OF THE TRIBUNAL. 

OIDER NO. l.DArED 6-11-98*  

SEEN the petition.Heard Shri noj Mishra, 

learned Coxise1 for the Petitio .Invi of the 

submisSions m&e by the learned counsel for the 

petiti ne r,we feel that the OA can be disposed of at 

the stage of admissicn by Issung necessary direction 

to the Dep artmental Authorities. pe  tltj one r' s case 

that her husband pankaj Sahu w a s engad as Casual 

Ma.dor w,e,f. 11.4.1980 under the Asst.Garison 

Engineer (EVR),project sub Division at Naval Training 

Centre,Chilika.Hjs servis were reglarised in the 

p ( t on 27,1 • 1983. HuSband of the petit ione r died on 

12.9.97 while in course of his duty leaving behind 

his farni ly with tw 0 mm or d auotite LS,tw 0 minor S on 

and old mcther in laq in indigent condition, The 

ap p1 Ic ant p rayed for c orrp ass ion ate 

appointant to the Departmental AUthorities,Her case 

las also taken up by Union as we seen from the letter 

dated 17.10.97 at nexure-6.The case of the petitior 
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is that no orders have been passed on hex represen-

t at cn In view of this, the Original Application is 

disposed of with a direction to ReSpondent No.5 to 

consider the application of the petitioner for 

compassi.mate appointnent,if the same is pending 

with him and foLward the same to the Resporkent 

No. 4with apprcriate recommendation within a 

pericd of 30 days from the date of recei*t of a ccy 

of this orde r. Iqndent No. 4 is directed to dispose 

of the representatin of the petitiorr, in acorda- 

nce with rules within a pericd of 60 days from the 

date of receipt of the application of the petitioner 

to be forwarded by the Respotxent No.5 and intimate 

the result to the applicant through Respondent No. 5 

within a pericd of 15 days thereafter. 

With the above directicns,the Original 

Application is dispod of.No Ccsts. 

it is ma'e clear that if the applicant 

is dis-satisfied with the orders to be passed by 

the Respondents, she is at liberty to approach the 

Tribunal. 

C Cp y of this orde r aloncyith C cpy 

of the Original Application be sent to Respondents 

4 and 5 by post. 4 
VICE CHJ4 	- 

(- -,---\ 
iE frI3ER(J IC I) 


